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Sl No.  Brand
7. Kitcen king 100gm
8. Dal Makhni 100gm
9. Pav Bhaji 100gm

10. Jal Jeera 100gm

11. Rajma Masala 100gm

12, Chat Masala 100gm

13. Kasmiri Mirch 100gm

14. Deggi Mirch 100gm

15. Chicken Masala, 100g

16. Haldi Powder, 500 gm

17. Dhania Powder (P), 500 gm
18. MDH Hing, 10 gm

19. MDH Garam Masala, 100 gm
20. MDH Kasoori Methi 25 gm

Everest Brand
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Garam Masala, 100 gm
Meat Masala, 100 gm
Sambhar Masala, 100 gm
Chhole Masal, 100 gm
Chat Masala, 100gm
Black Pepper, 100 gm
Pav Bhaj, 100gm

Rajma Masala 100gm
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Chicken Masala, 100g
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Shahi Paneer Masala, 100gm

Appointment of lokpal
2812. SHRI SANJAY RAUT: Will the PRIME MINISTER be pleased to state:
{a) whether Government 1s unable to appomnt Lokpal in the country;

{(b) if so, the reasons for delay in their appointment; and
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{c) by when Lokpal would be appointed for bringing more transparency in

Government institutions?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (DR. ITENDRA SINGH): (a) to (¢) The Lokpal
and Lokayuktas Act, 2013 came into force we.f 1601.2014 The Government
initiated the process for appointment by convening the Selection Committee
meeting on 03.02.2014. The Selection Committee under section 4(1) of the Act,
also constituted an eight Member Search Committee on 21.02.2014 in terms of
section 4(3) of the Act. Two members of the Search Committee declined the
offer of appointment. Looking into such difficulties experienced and to remove
certain difficulties in the operationalisation of the Act including issues relating
to appointment of Chairperson and Members of Lokpal, etc. in the absence of
a Leader of Opposition recognized as such in the Lok Sabha, the Government
introduced the Lokpal and Lokayuktas and other related law (Amendment) Bill,
2014 in Lok Sabha on 18.12.2014. The Bill was referred to the Department —
related Parliamentary Standing Committee on Personnel, Public Grievances, Law and
Justice for examination and report. The said Committee has submitted its report
in the Parliament on 07.12.2015. The recommendations of the said Committee
were presented before an Inter-Ministerial Committee (IMC) comprising seven
Union Ministers. The recommendations of the IMC are under consideration of

the Government.
Exchange of academicians and Government professionals

2813. SHRI SAMBHAIJl CHHATRAPATT: Will the PRIME MINISTER be pleased

to state:

{a) whether Government has given any serious thought on exchange of
academicians working with the universities and scientific/technical research nstitutions
and the professionals working with Government and PSUs at senior positions to derive
the benefits of academics into the respective professional fields and vice-versa, if so,
the details thereof, and

{b) 1if not, whether Government has any plan to constitute a high-level working
group to develop upon this issue and make recommendations, if not, the reasons
therefar?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (DR. JITENDRA SINGH): (a) and (b) No, Sir. No

such proposal is under consideration



